IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
Item No. 608

IB-376/ND/2020
IN THE MATTER OF:
State Bank of India ...PETITIONER
Vs.
M/s. World Window Impex India Pvt. Ltd. ...RESPONDENT
Section
U/s 7 of IB Code, 2016 Order delivered on 03.10.2022

(Virtual Hearing)

Coram:

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
SHRI RAHUL BHATNAGAR, HON’BLE MEMBER (TECHNICAL)

For the Resolution Professional :Mr. Abhay Gupta, Ms. Madhuri
Sharma, Ms. Muskan Jain

ORDER

IA/4643/2022.

This is an application on behalf of the Resolution Professional of Worlds

Window Impex India Pvt. Ltd. filed under Rule 11 of NCLT Rules, 2016.

We have heard the submissions made by the Learned Counsel for the RP.
The Counsel for the RP is directed to file fresh vakalatnama. In the present
application in para 4, it is stated that the Applicant cannot take control of the
assets of the subsidiary owned by the Corporate Debtor in view of the
explanation to Section 18 (f) of IB Code. Therefore, action against the aforesaid
land cannot fall under the purview of the moratorium under Section 14 of the
IB Code. /)
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In view of the above, the Applicant has prayed to this Court to permit

him to withdraw the IA/4333/2022 filed in CP No. (IB)-376/ND/2020.

We have carefully gone through the application as well as prayers
mentioned in the application. The withdrawal application is allowed and
IA/4333/2022 is dismissed as withdrawn. The RP is directed to exercise

proper due diligence so that only appropriate applications filed in the matter.
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